N
| TEM NO 4 COURT NO. 5 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

I.A No. 3/2011 in
Petition(s) for Special Leave to Appeal (Civil) No(s).8523/2011

(From the judgenent and order dated 11/08/2010 in CMAP
No. 19320/ 2010 of The H GH COURT OF JUDI CATURE AT ALLAHABAD)

MS JIVARAM QAL ENTERPRI SES  (P) LTD Petitioner(s)/
Appl i cant (s)
VERSUS
STATE OF UP AND ORS Respondent ( s)

(for anendnent of mparties to rectify the typographical mnistake in
mentioning the details of the respondent No. 3 with office report)

Date: 11/03/2013 This IA was called on for hearing today.

CORAM :
HON BLE MR, JUSTICE R M LODHA
HON BLE MR JUSTI CE J. CHELAMESWAR
HON BLE MR JUSTI CE MADAN B. LOKUR

For Petitioner(s)/

For Applicant(s) Ms. Rachana Joshi |ssar, Adv.
M. Anbreen Rasool, Adv.
Ms. N dhi Tewari, Adv.

For Respondent (s) M. Mikesh Verma, Adv.
M. Ravi Prakash Mehrotr, Adv.
M. Vinay Garg, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Permission to amend Meno of Parties by rectifying the

typographi cal nistake in mentioning the correct details of respondent

3 is granted. Amended Meno of Parties filed along with
interlocutory application is taken on record.

Interlocutory Application No. 3 of 2011 stands di sposed of
accordi ngly.

| (Raj esh Dham | | (Renu Di wan)
| Court Master | | Court Master



